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will care to press the Burmah Shell 
Oil Company to take at least 50 per 
eenL of the oil in Indian tankers? 

Slut It. D. Malavlya: That is a rather 
dillicult question on which Govern-
ment cannot commit themselvell. 

IIhrJmatI MalItia Ahmed: 1&7 I 
know whether Government have 
linali.l'<! the pattern of production for 
the two State reflnerie. at Gaubatl 
and Baraunl? 

Slut 1[. D. MalaYb'a: Yes. 
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Shri _thaa CbeWar: Mar I 
know the net foreign exchange that is 
likely to be saved after the expansion 
of the reflnerie. by Burmah Shell and 
the other oil companies? 

Mr.8peaker: That wu what w. 
-keel earlier. 

81ut Balllaaathaa CbeWar: I want 
to kno .. what the .. ving .. ill be 
after the expansion. 

Mr. ~ r  I elo not bow. It ia 
the .ame thing which II .sked after 
hair-spliting. 

8"" ....... Rea ..... "y: The bon. 
Minister statl'<! in reply to a question 
that the present basis of .haring of 
eosts between Government end the 
Burmah Shells has been SUIIested for 
the expanded programme. May I 
know wbat that present hasi. ia' II 
It 25 per cent .• or ebe. what II Gov-
ernment'. ahare DOW! 

!JIut It. D. lIIaIavlya: 1 clid nul .., 
that there .. as any present b&Ills ot 
participation Irlween the Bwmah 
Shells and Government, au tar .. the 
reline.,. i. concerned. What I know 
is that there i. the ......."..en' bet-
ween the Government and tile 
Burmah Shell relinery entered mto in 
1951. """"rding to .. hich, they are the 
sole maslers or the Bombay reftneaT. 
which position it i:. difflC"ult for .. 
to accept. 

Mr. Speak.r: Nexi qUt .. tion. 

IIbrtIaati Mallda Ahmed: llay I •• 
one question more? 

Mr. 8peaker: I have already &llow-
eel' her to ask Ihr"" qu .... tioM. 

8IutIII.aI .... da AII8oIlll: No, 001, 
two. 

Mr. S ..... er: All richl. Sh.· may 
a* one more question. 

8bdma&I MaIda AJuDed: May 1 Imuw 
the number of Indiana employed by 
Burmah-SheU Refloeriell! 

81ut It. D. MaIa'l'lya: 1 havr not 10 
that figure with me. 

0"'- 1"adGI7, moa.ana 
+ 

"lUI. {1I1ut ..... J[rtoIwa o..ta: SIui D. C. 8 __ : 

Will the Minister of DeI_ be 
plea,ed to r~  to the reply Ci ...... 
Starred Questioo No. 1125 011 t .... 
22nd I)rcember. 1958 and l!ate: 

(a) the furlher progr_ maAle 1ft 

eompletin" the investi".tion. .... Iatiac 
to 10 .... and deficiencies found In the 
Stores of Ordnance Factory. Ithama· 
riai and 

(b) i. so, the .... ult tbp.n",t! 

'l'IHt l'arllamelltary SeenCarr .... 
JIlnhter of Def_ (Slui .............. 
ne Ouk ..... ': Ca, and (bl. A .tate· 
ment io laid on the Table of the IAk 
Sabha. 
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(a) and (b). In the statement laid 
on the Table of the House on 22nd 
December, 1959 ·in reply 10 Starred 
Question No. 1125, it was stated that: 

(i) out of the alleged loas of 
&. 80·91 lakhs. the position in 
regard to stores of the value 
of &. 24·28 lakhs remained 
to be aoeounted for; and 

Iii) that in respect of the remain-
der of the value of Rs. 82·81 
lakh.. which had not then 
been lDvestigated a special 
team of oMcer. was to lie ap-
pointed to muster the items 
invol ved, on locations. 

Further scrutiny of the above cate-
gories has been carried out by the 
Director General Ordnance Factories. 
It is found that the figure of lis. 80·111 
lakhs, alleged to be th., value of loss-
es of the first eategory, includes ato ..... 
of the value of lis. 88.23 lakhs, which 
represents items which have either 
become obsolete or which I"t'<luire no 
further action, a. they relate to Items 
which are rll\lJarised. The balancp 
01 &. 14·S8 lakhs includes an amount 
01 lis. 0·37 lakhs repre"'fltinll the 
value of atores which have undergone 
change in condition while in storage 
aDd lis. ) ·61 lakhs as representing the 
ftlue 01 ""rtain stores which require 
aecounting adjustments. The real 
loas would, therefore, be an amount 
of 1_ than lis. 4 lakhs as against 
lis. 80·91 luba as originally suppooed 
and alleged. The above lIeu- .... 
being further elI:amined by the At:-
count. authorities. 

The 10 ..... falUng under the _d 
category have been studied by a team 
oonsJsUnR of a Faetory representative 
and an At:eounta representaU"e. So 
faT th..,. have elI:8Dllned dOl"llJftenta 
relatinR to items of the value of more 
than 2/Srds of th" stores !:Overed b)' 
u..., alleKed losses. It appears that 
ill most cases there were no real 
~.,. or no further aetion _s requir-
ed as the stores have elth"r been URd 
in production or exist physical17 but 
aT. not now uoable. 

8hrI Bam KJi8baD Gupta: From the 
statement, I lind that it appears that 
In most cas ... there were no real 10;'-
es or further action was required as 
the stores had either been used in 
production or existed physically but 
were nOl now usable. May 1 know 
whether the)' were usable when thpy 
were purehaoeci? 

The MIDIs!er of Defeace (Sbri 
KrIIIbaa MeDOIll: Of course, they were 
usable when they werP purchased in 
war-time. But if I may so submit, 
this inquiry takes a very mnsider-
able amount of time. The present 
question relates to what we promised 
to tell the House last time with rPgard 
to two categories, in the whole of 
th.... stores. Out of these, lis. 80 
lakhs cover one and lis. 60 lakh. cover 
the other. Regarding the category of 
lis. 80 lakhs, we have cheeked up all 
the stores except stores worth about 
lis. ~ 18k"". Yesterday I was infonn-
ed that the audited filUres show even 
smaller losses than what they had 
anticipated. I think it would b. in 
the interest of the House if we wait 
till the next session, when the inquiry 
will be complelf'd and 1 undertake to 
lay all the infonnation on the Tabl ... 
at. the House. 

Mr_ S ....... r: This .. ill stand over 
till the next ..... ion. 

8hrI D. C, Sharma: In the statement. 
I lind that out of Items 01 the value 
of about lis. 80 lakhs, stores worth 
lis. 68'23 lakh. have be!:Ome obsnlt. 
or require no further action. May I 
know the value of item. which have 
become obsolete out of the total value 
of Rs. 88'23 lakhaT 

8hrI ~ M_: The same 
statement polnta out that the)' had 
to be taken out on location and 
rxamlned Individually. 'Obsolete' In 
WI .ens" meana oboolete tor the 
purposes for which the), werP origi-
nally int ... nded. Now in the present 
eirewtUltaoces of production and r .... 
qulrem ... nls of the Defence forces. th..,. 
have got to look into the question 
whether they can be used for an)' 
other purpose. Aa I told the Ho .... 
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last time, from the Initial answer to 
the question as It was asked, losses 
were taken by the House to be phy-
sical losses. They were losses In 
book value. That was why I ex-
plained .... 

Mr. Speaker: Hon. Members ma,. 
take it up again next session. 

Shrl Hem Barua: I have to uk a 
lupplementary. 

Mr.' Speaker: What i. the ,ood of 
asking anything now when he say. 
that he will place a full statement on 
the Table of the House next time? 

Shri Tanpmani: Even In regard to 
the first category. it is now indicated 
tha t Rs. 46 lakhs worth of goods .... 

Mr. Speaker: Order, order. This 
question is coming up every session. 

Sbrl Hem Barua: On a previous 
occasion, the Defence Minister said 
that three cases were due to some 
misconduct of some officers and that 
this came out in the prace53 of in-
vestigation. I want to know what 
stePs have been taken alainst those 
officers? 

Mr. Speaker: I shall bear that In 
mind when questions are allowed next 
time. Let us dispose of this once for 
all. It is coming up like Kine Charles' 
head every selsion. 

Sbrt Hem Bana: On a point of In-
formation. Last time, you said that 
It should be submitted to the Public 
Accounts Committee. May I know 
whether it has been aubmitted to the 
Committee? 

Mr. Speaker: Have all these papers 
been sent to the Public Accounta 
Committee? 

Sbrl KrIsIma Mea .... : No. Sir. We 
have ourselves not examined the 
whole case. Disciplinary action has 
been taken or initiated in reganl to 
certain persona in respect of whom 

• We have Information from tho Special 
Police Establllhment, Th.refore, th..... II no laxity In the pursuit of 
this invostiption. II It io done in any 
way that b not fair. then there wID 

be more ditl\culty. ThIs eDeS back 
to stocks immedi. tely after the war 
in reapect of certain types of ammu-
nitions and thines of that charactor. 
Apparently, there has been inade-
quate investillation earlier. W. would 
like to complete the full inveltigation 
and then proceed further. 

Mr. Speaker Next question. 

BeIlellelation of MlDeraJ. 

'1318 {Shri 8. C. Bam ..... : 
. Sbrl Subodb 1Iauda: 

Will the Minister of Sleet, ..... 
&ad FUel be pleased to state: 

(a) wh.ther the Sub-Commltt .... ~ 
up to investigate and recommend as 
to what incentive and facilities .hould 
be given to encouraa:e mine-owner. to 
benefiCiate mineral., has lubmitted Ita 
report; 

(b) it 10. what are the main recom-
mendationa; and 

(c) wbether a copy of the report 
will be laid on the Table? 

Tbe Parllameatary 8ecreCary to the 
Minister of 8&eeI. _.. UId Fuel 
(Shri GajeIIAlra Pruad SIaha): (a) 
Yes, Sir. 

(b) and (c). Cople. of tho report 
of the Mineral Beneficiation Commit-
tee are available In the Parliament 
Llbrvy. 

Shri S. C. llamuata: May I know 
whether before Ihe .ubmWion of thb 
Report. any mine-owncn: came r~ 

ward to ask for facilities for beneftcl-
ation! 

&lad ~ rn.4 Blaha: /u::-
tually. 1.1>0 CommlUee went to dilrer-
ent placel. and there hal been requeat 
trom the mine-owners not for a bene-
lleia lion ~ but for reductJQD of the 
c ..... 

SIIrI S. C ........ : May I kn_ 
what facilities have been _1Id-
e<! by the CommIttee? 




